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2 MA 486/2018(0OA 1951/2017)

ORAL ORDER
(Pronounced by Hon'ble Mr.R.Ramanujam, Member(A))

MA respondent represented through a proxy-counsel who is not aware of the
facts of the case. MA applicants submit that they had received a representation from
the OA applicant on 12.2.2018 and the MA applicants are in the process of finalising
the order in compliance with the order of this Tribunal in OA 1951/2017 dated
20.12.2017. However, in view of the certain procedural requirements, the matter is
taking time. Accordingly, 4 weeks time is sought to comply with the order of this
Tribunal.

2. Keeping in view the submission, four weeks' time is granted from today to

comply with the order. MA 486/2018 is disposed of.

(P.Madhavan) (R.Ramanujam)
Member(J) Member(A)
30.8.2018
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